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rible to pass this amendment. I should
only add that the hon. Members who
had participated in the third reading
stage have raised so many problems
and made s0 many suggestions that I
feel tempted to say that the irrigation
which is only 23 per cent in the coun-
iry today should be increased as ra-
pidly as possible to a much higher

percentage. I am sure all the hon.
Members will give the necessary
assistance.

MR. DEPUTY SPEAKER: The
question is:

“That the Bil, as amended, be
passed.”
The motion was adopted,
1543 hrs.

PRESS AND REGISTRATION OF
BOOKS (AMENDMENT) BILL

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): I move:

“That the Bill further to amend
the Press and Registration of Books
Act, 1067, as passed by Rajya Sabha
be taken into consideration.”

This Act was amended in 1965 and
it came into operation on 1st Novem-
ber, 18685. Applications had to be filed
before December 1965. Unluckily on
account of the Pakistani war, the ap-
plication could not be flled and the
formalities cannot be gone through
by the Jammu and Kashmir Govern-
ment. The amending Bill extends the
time till December 1968 for filling the
application.

1544 hrs.

[Sem1 THRUMALA Rao in the Chair]
MR. CHAIRMAN: Motion moved:

“That the Bil] further to amend
the Press and Registration of Books
Act, 1967, as passed by Rajya Sabha,

‘" be taken into comldentlaq."'

.-8hri Kothari.
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SHRI S. S. KOTHARI (Mandsaur):
I am grateful to you for permitting
me to speak on this Bill. I would re-
quest the hon. Minister to ensure that
the retrospective effect which he wantg
to give to the Bil would be legally
valid. The Bill states that “ ... and
shall be deemed always to have been
substituted.” In view of these words,
1 would suggest that he should kindly
examine thig aspect of the matter.
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Sir, how long are we going to pass
Act after Act extending individual
Indian laws to Jammu and Kashmir?
It is a grave indictment of this Gov-
ernment's policy that over a period of
20 years, it has failed to integrate
Jammu and Kashmir into India, The
other day, when the hon. Speaker was
speaking, he made a point; I would
not like to repeat what he said, but a
legitimate question arises as to how
long are you going to depend upon the
support of international powerg with
regard to Kashmir. Already dark
clouds are visible on the international
horizon. 1 would submit that steps
should have been taken by this Gov-
ernment to integrate Jammu and
Kashmir into 1India. Actually, had
they exercised their imagination it
should have been possible to encou-
rage the Kashmiris to come and settle
down in India and also to enable
other Indians to go and settle down
in Kashmir, The complexion of the
population would have changed and
probably the Kashmir problem would
not have been there now , .. (Inter-
ruption)

I would suggest that the Constitu-
tion should be amended to provide
that this artificial distinction between
Jammu and Kashmir and the rest of
India is removed completely; once
and for all Kashmir must be comple-
tely absorbed by India as &n integral
part, and the international powers
should not be allowed to play with
this problem as they appear to be
doing.

- 1t is on account of the ineptitude of
this Government that this Bill has
been brought before Parliament today.
In 1065 Parliament had passed an Act



Press and

3555 SRAVANA 10,

providing that within two months
from 1st November, 1965 when that
Act came into force, the various
presses in Jammu and Kashmir and
the printers and publishers were to
flle fresh declarations with the Regis-
trar of Newspapers, but nothing was
done, The provisions of an Act of Par-
Hament, of this sovereign Parliament,
have remained g dead-letter in law for
a period of two years and today the
Minister wakes up and comes here and
says, “You have to pass this Bill.”
Actually, during this period, the irres-
ponsible section of the press—I do not
say the whole press—in Jammu and
Kashmir, particularly Kashmir, has
poured out scurrilous propaganda
against India, and it has hurled invec-
tives and abuse with the consequence
that the process of integration has re-
ceived a setback on this account.

What control can the Central Gov-
ernment exercise jf the newspapers
are not even registered with the Re-
gistrar of Newspapers? 1 would put
forward a constructive suggestion to
the hon. Minister, and that is, there
are many good, intellectuals in India
and also in Jammu and Kashmir who
may lie to bring out newspapers but
who do not possess the necessary re-
sources for doing so. Why does not
the Centra] Government come forward
and establish both in India and parti-
cularly in Jammu and Kashmir, pres-
ses which would provide printing ser-
vice to those who want to bring out
newspapers by printing them at a
reasonable, nominal cost I do not see
why such an important matter has not
come to the notice of the Government
or has not struck them, Now that this
suggestion is being put forward, Go-
vernment should seriously examine
whether they can allocate a sum of
Rs. 50 lakhs or even a crore of rupees
and establish a number of presses—
four to five—where daily and weekly
newspapers could be printed on rea-
sonable charges so that the people
could bring out newspapers at a mo-
derate, recurring cost. This will streng-
then the democratic processez in this
country and it would also sustain the
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freedom of speech and thought in a
better manner in thiz country,

I would next like to say something
about the Registrar of Newspapers, He
determines the newsprint quota for
various newspapers in this country,
but it that appears he does not posses
sufficient staff to check correctly the
circulation of several small newspa-
pers. The consequence is that some-
times the distribution of newsprint is
injudicious and a part of the news-
print finds its way into the black mar-
ket. They should be checked. If the
necessary staff cannot be given to him,
why not hand over the distribution of
newsprint to the Ministry of Com-
merce to get rid of this problem once
for all?

Here again it is an indictment on
this Government that after 30 years
we are not able to produce in this
country the amount of newsprint that
we required for our newspaperg and a
substantial amount of foreign ex-
change has still to be expended in im-
porting it. It is necessary that the
manufacture of newsprint should be
encouraged and Government which is
always so keen and eager to extend
the public sector may also look into
this aspect self-sufficient in news-
print,

MR. CHAIRMAN: He should confine
himself strictly to the clauses of the
Bill. The Business Advisory Commit-
tee recommended only 1 hour for this
Bill and I have score of names here,

SHRI S, M. BANERJEE (Kanpur):
I am a member of the Business Advi-
sory Committee, They fixed the time
for this Bill as 1 hour because of limit-
ed time available for other Bills. But
they never restricted the scope of the
discussion.

SHRI S. S. KOTHARI: While giving
advertisements, the State Governments
discriminate against those papers
which are critical of the Government,
It is unfortunate that the Central Go.
vernment refers to the State Govern-
ments for their opinion about giving
advertisements to small and language
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newspapers. The consequence is, those
papers which exercise their right to
express free and frank opinions on
issues and to be critical of the Gov-
ernment where necessary, are unfair-
ly discriminated against. Therefore,
the Central Government should not
make an reference to the State Gov-
ernments unless it is absolutely neces-
sary, The quality of the paper and the
circulation should be the determinants.

, MR. CHAIRMAN: He should refer
only to matters which are relevant to
the Bill. Advertisementg and news-
print are not relevant.

SHRI S. S, KOTHARI: They are
connected with press and registration
of books and with regard to the ex-
tension of the law to Jammu and
Kashmir, The Information and Broad-
casting Ministry hag been giving dis-
criminatory treatment in favour of
Jammu and Kashmir, Actually a sum
of Rs, 170 crores has been -allocated
for providing TV for Srinagar, Bom-
bay, Calcutta and various other cities
in India do not posses TV.

MR. CHAIRMAN: I have to call you
to order., You should conclude now.

SHRI S. S. KOTHARI: I am con-
cluding. There should be no special
treatement for Jammu and Kashmir,
no discrimination in favour thereof
and the special status of Jammu and
Kashmir must go. There must be inte-
gration and not appeasement of Kash.
mir. -

SHRI INDER J. MALHOTRA (Jam-
mu): Mr. Chairman, Sir, at the very
outset I would welcome this amend-
ment which the hon. Minister has
brought before the House because this
would bring the press and publication
in Jammu and Kashmir on a par with
the rest of the publicationg in other
parts of the country, There is not much
which one could say about this parti-
cular amendment of the Act.

1 would 1ke to mention only one or
two points. This was also amended
about two years back. I would like to
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know what actually happened in that
period. I would like the Minister to
clarify whether the delay was on the
part of the State Government or the
Central Government,
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My hon. friend, Shri Kothari has
raised a number of points regarding
Jammu and Kashmir. I am really
pained to see that a responsible per-
son like him says that press in Jammu
and Kashmir State is irresponsible.

SHRI S. s. KOTHARI: I gsaid only
“a part of the press”.

SHRI INDER J. MALHOTRA: 1
would like to tell him that the press
and publications in Jammu and Kash-
mir are run by patriotic people. They
have never done anything irresponsi-
ble although there had been so many
moments of great tensions in the State
of Jammu and Kashmir. The press in
Jammu and Kashmir State is as good
or as bad as the press Is in other parts
of the country. There is no difference
at all.

Time and again, whenever this kind
of amending Bills come before the
House, hon. Members, especially hon.
Members belonging to the Jan Sangh
Party, always raise the question of
complete integration of the State with
the rest of the country once for all
We have also pressed the Government
to do this and the Government has
made its policy very clear that as far
as the State's relationship with the
rest of the country is concerned there
is no legal hitch or any difficulty or
difference compared to the position
obtaining from any other State being
part of the country. I do not see why
every day we should raise this ques-
tion of Jammu and Kashmir State be-
ing an integral part of India. I basical-
ly agree with him that this House has
to take a decision some day what legal
steps we should take by which the
Government need not come before the
House over and over again with these
small amendments, I agree with him
in principle, but in the garb of this
thing he has mentioned so many
things about Jammu and Kashmir.
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He said that the complexion of the
, population should have been changed.
I cannot understand the thesis or theo-
ry of Jan Sangh when he says that the
complexion of the population should
have been changed. You want to change
the faces of the people who live in
Jammu and Kashmir State? First you
change your own face, first you change
the complexion of the population ot
your own State in which you live,
first you change the complexion and
attitude of the population of Uttar
Pradesh, first you change the complex-
ion and attitude of the people who
create communal troubles in various
parts of the country and then talk
about Jammu and Kashmir. Why do
you blame the people of Jammu and
Kashmir and say that their complex-
ion has to be changed?

Sir, with great pain I had to men-
tion all these things because Shri
Kothari raised all these points. Final-
1y, I woud request the hon. Minister
that after this amendment is passed
he shoud see that all these things are
completed in time, He need not come
before the House again for another
extension of time.

SHRI LOBO PRABHU (Udipur):
Mr. Chairman, Sir, I am speaking at
very short notice from the party to
which I happen to belong, but I hap-
pen to be a subject of this Act and,
therefore, what I speak I speak from
tfhe heart what I have suffered.

Mr, CHAIRMAN: May I enquire
from the hon. Member whether he
has gone through the Bill?

SHRI LOBO PRABHU: I have
gone through the Bill. Do not think
T have been in the habit of neglectmg

my duty.

16 hrs. -

SHR1 SRINIBAS MISRA (Cut-
tack): When he speak from the
heart, does he not neglect his duty?

SHRI LOBO PRABHU: That de-
pends. Some people only speak from
the head.
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SHRI SRINIBAS MISRA: That
you also do,

SHRI LOBO PRABHU: We have
a most charming and benign minister,
a minister who is not only charming
with the press but is also very charm-
Ing with Hlg colleagues. Yesterday he
sacrificed the press to the Minister
of Labour. When the question arose
as to how the presses could exist in
the country with a constant escala-
tion of the charges on the staff, the
Minister of Information and Broad-
casting. ... (Interruption)

MR. CHAIRMAN: You must con-
fine yourself to the merits of the Bill.

SHRI LOBO PRABHU: I am
coming to the merits of the Bill.

MR, CHAIRMAN: You are stray-
ing into matters that are not quite
germane to it.

SHR] LOBO PRABHU: They are
quite relevant and I can show that to
you if you give me time,

MR. CHAIRMAN: Please confine
your remarks to the provisions of the
Bill.

SHRI LOBO PRABHU: With all due
respect to you, may I enquire whe-
ther my two predecessors confined
themselves in any respect or even
made g reference to the Bill?

MR. CHAIRMAN: I was calling
them to order.
SHRI LOBO PRABHU: Just give

me a little time; have patience, I
am going to make a reference to the
Bill,

The Minister toock no action to de-
fend the readers of this country, who
bave been paying such high prices
for newspapers. I asked a question,
to which I hope a reply will be re-
celved in due course, about the in-
crease in the cost of daily newspapers
since these wage disputes.

DR. RANNEN SEN (Barasat):
Even before that.
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SHRI LOBO PRABHU:; Ay far
as I know myself, within the last one
year the price of newspapers has
gone up from 50 to 75 per cent, This
is a responsibility which he had yes-
terday and which he has not dis-
charged, namely that information is
available as cheaply as possible and
that while 10 million or more readers
are penalised, why only a thousand
or two thousand or ten thousand
workers are satisfled,

DR, RANEN SEN: A few dozen
newspapers are responsible,

SHRI LOBO PRABHU: No, I am
not concerned with the newspaper
owners. You can do anything with
them, but do not increase the cost of
paper. You are to consider not 10,000
workers but 10 miillion readers who
will have to pay the price of the
concessions demanded by the workers
on strike,

1 am glad, the Minister of Finance
has arrived because he is concerned
with the next point that I wish to
make, When the question of postage
on newspapers was raised, it was as
much the duty of the Minister of In-
formation and Broadcasting as of us
who are in the press world to have
pointed out that a committee of Go-
vernment appointed on emall news-
papers had recommended that the
postage on newspapers weighing less
than 50 grammes should be one paisa.
What has this Government done?
Before the ink is dry on that report,
it has raised the thing to 5 paise.

Coming to the Bill, which no one
has done so far, I have got an amend-
ment to it and 1 will dispose of it
since it will save some time to the
Chair,

SHRI D. C. SHARMA  (Gurdas-
pur): What has happened to his
paper? 1 do not get it now.

SHR! LOBO PRABU: I have got
to point out that the Press Act was
passed in 1867. It i= 101 yearg old
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and it is as the Bristish—at that

time the British by no means were
ag liberal as they were much later—
had passed. You have not applied
your mind to bring that Act up-to-
date. I refer to section 5 which im-
poses so many responsibilities on
people who keep presses.

SHRI C. K. BHATTACHARYYA
(Raiganj): The hon. Member has
not studied his brief,

SHRI LOBO PRABHU: That Act
prescribes, for instance, two forms,
nearly identical, about what the cir-
culation is—one at the beginning of
the Year and a similar form when
You want your newsprint.

It 15 not necessary to have two
forms. I would request the hon.
Minister to please consider this and
amend it, bring it up-to-date, and
eliminate certain returns which have
become redundant or, in any case,
exuessive,

In respect of this particular amend-
ment, previously, between the enact-
ment and the enforcement, a period
of two months was allowed. This
wus the pattern in the original Bill
and in the Bill ag passed by the
Rajya Sabha. If we pass the Bill
today, the exact date on which the
Act will come intp force will be 30th
Heptember, as 1 have proposeg in my
amendment. I do not know for what
1eason a period of five months has
been alloweqd unless it is to give brea-
thing time to the people of Jammu
and Kashmir to make objections and
evagions, The period now fixed is
tlie end of December. That might be
explained. 1 do not say that I object
to it but an exception has been made
to the previoug pattern of enactment
and its enforceemnt,

SHRI D. C. SHARMA: Mr. Chair-
man, Sir, T welcome this Bill. It has
already been passed by the Rajya
Sabha and it does not require much
commentary on my part or on the part
of anybody else. It is only a conces-
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sion made to the people of Jammu
and Kashmir because of the aggres-
sion by Pakistan that they suffered
from in 1965. The prov.sions of this
Bill could not be carried out at that
time and so we have come forward
with this amendment.

Sir, 1 think, this Bill is going to
do a lot of pgood to the State ot
Jammy and Kashmir, As you know,
in Jammu and Kashmir, they have
three languages. There is Dogri,
there is Kashmiri language ang there
is also Urdu. This Bill will give fil-
lip and stimulus to the production of
books in Dogri language, in Urdu
language which is our great cultural
heritage and also in Kashmiri lang-
uage which is the language of the
people of Jammu and Kashmir. At
the same time, I think, this Bill is
not going to repress, in any way, the
freedom of speech and expression
which is guaranteed by the Funda-
mental Rights enshrined in our Con-
stitution. I do not think anybody
can point his finger to this that the
freedom of speech has been curbed
in Jammu and Kashmir State. If
anybody wants proof of that, I think
Sheikh Abdullah is the living proof
of that, When Sheikh Abdullah went
to some State in the country and
made some speeches, I am told, the
Chief Minister of that State—h® was
not g Congress Chief Minister—came
to Delhi and said that he wanted to
prosecute him because he had been
making some speeches which were
inflamming communal passions. But
we did nof take that thing seriously.
Here is Sheikh Abdullah, in Jammu
and Kashmir, saying all kinds of
things, trotting out all kinds of theo-
ries about Jammu and Kashmir and
making all kinds of preposterous
and far-fetched suggestions about
Jammu and Kashmir State. Has
anybody done anythink like Sheikh
Abdullah? No. Therefore, I think,
in Jammu and Kashmir, the freedom
of speech and the freedom of self-
expression is being carried to a limit
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which, I should say, is not v
healthy. Therefore, nobody cap :;
that there is no freedom of speech
and freedom of expression there,

I would say that Jammuy and Kash-
mir is an integral part of India. It
1s one thing to do something legally
and legislatively. It is another thing
to do something emotionally and
rationally. Rationally and emotional-
ly, Jammu and Kashmir is a part of
myself and a part of my hon. friend,
Shri Ramamurti ang my other
friends. Legally and legislatively,
we may resort to certain measures
and those measures will come by in-
stalments, Legislation is not some-
thing like a sword which can chop
off a man’s head at one blow. Legis-
lation has got to do ity work slowly
and gradually and perceptibly, There-
fore, legislation hag to come to the
rescue of those persons who believe
that Jammu & Kashmir is integrally,
emotionally, rationally, and in all
ways, a part of this country,

Now it has been said that the com-
plexion of the population of Jammu

& Kashmir  should change, I
think, the complexion of the
population of every State of India

should change, so that we donot be-
lieve in linguistic States. Is there
any State which can say that it is
not multi-lingual? What have we
done after the States Reorganization
Act? We have created more problems
than we have solved and every
day that passes creates more
problems for us. Take my
own State, Punjab; they want
certain chunks of territories of Har-
yama, What I mean to say is this.
The complexion remains as it is and
the people of Jammu & Kashmir feel
that we are one with them, that their
connection with us is insoluble, their
identity with India is imperishable
and their integration is beyond any
question and unassailable,

With these words, I support the
Bill.
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SHRI M. MEGHACHANDRA (Inner
Manipur): We are discussing the
Bill, The Press and Registration of
Books (Amendment) Bill, 1968. This
Bill seeks to amend a particular sec-
tion of Press and Registration of
Books Act, 1867. There was an
amendment in the year 1965 and in
that amendment it was said that this
Act, Press and Registration of Books
Act, was extended to Jammu & Kash-
mir, and within a period of two
months from the commencement of
that amending Act, all the keepers of
printing presses and printers and
publishers of books, journals, etc.,
were required to make and subscribe
a fresh declaration, As a result, we
found that in the whole of India one
Press and Registration of Books Act
wag in force. But then I do not un-
derstand how within a period of two
months the Act could not be imple-
menteg in Jammu & Kashmir and 8s
a result there was no fresh declara-
tion of presses and no registration of
books by the keepers of printing pres-
ges and publishers of the State of
Jammu & Kashmir. The two months
had elapsed. Now after a period of
nearly three years, this Amendment
Bill is being brought before this
House. In this Amendment Bill of
19688 it is stated that instead of two
months so given from the commence-
ment of that particular amending Act,
1965, it should be till the end of
December, 1968, Within this date, the
keepers of presses and the publishers
should do al] those thing.

There is no objection to the Bill as
such, but when Parliament passes
laws, it is very necessary that they
are implemented. The Central Gov-
ernment might have consulted the
State of Jammu and Kashmir at the
time when the particular amending
Bill of 1965 was passed and imple-
mented, but that was not done. I do
not know why.

In this connection, it is very neces-
sary to see the conditions of the press
and of the people of the State of
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Jammu and Kashmir. It is wvery
necessdry that we should encourage
them. Government should see that
the implementation of the provisions
of the Press and Registration of Books
Act is viewed in the light of our funda-
mental rights, and nothing should be
done which will adversely affect the
people of the State of Jammu and
Kashmir in relation to their freedom
of speech, freedom of expression and
S0 on. Government should help
create conditiong so that with the im-
plementation of the provisions of the
Press and Registration of Books Act,
the people of the State may get those
opportunities,
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There is necessity to refer to some
other matters like the responsibilities
and work of the Registrar of News-
papers. His responsibilities are wide
and his powers extensive. In this
connection, one has to refer to the
Report of the Press Commission where
they have taken a critical view of the
working of this partiular agency. They
are not satisfied with it. The Registrar
should take the responsibility of look-
ing into all matters of declaration, re-
gistration of books, proper filing and
maintenance of statistics etc. He should
function in such a way that there
should be no difficulty experienced by
the people concerned in regard to
these matters.

Another matter is in relation to the
issue of permit of newsprint quota.
Here comes the question of ecourag-
ing the small newspapers. Let me
quote an instance, In Manipur, we
have 5 dailies, small ones, with a cir-
culation of 2,000, 3000 like that But
how many of them get newsprint
quota? Only two. The Registrar's
office does not maintain correct circu-
lation figures and other statistics.
There is no proper verification also. As
a result, the paper with less circula-
jon gets more newsprint quota whereas
that having the highest circulation get
half the requisite quota. These ano-
malies are going on and these mush
be looked into.
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Then it has been said that this par-
ticular Act was passed 100 years ago
during the British days. To bring this
legislation in consonance with the con-
stitutional freedoms guaranteed to
the citizens, I hope the hon. Minister
will see that we have to have a Bill
which takes care of those things.
This Act should be implemented in
such a way that the people of Jammu
and Kashmir particularly should not
suffer and their freedoms should not
be infringed,

SHRI C. K. BHATTACHARYYA
(Raiganj): The hon. Minister has
certainly to be commended for the
steps he has been taking to facilitate
the work of the presses and the news-
papers of Kashmir, but I should tell
him that the Bill should have been
brought to this House on 1st January,
1967. He is only two years late. The
Press and Registration (Amendment)
Act of 1965 made it a condition that
within fwo months of the commence-
ment of the Act, i.e, by 31st December,
1866 all the papers should have there
editors and printers declared, all the
Presses should be registered. In fact
that wag not completed. To what ex-
tent it remains incomplete I do not
know. We are now in 1868 and
now the hon., Minister has come
forward with this Bill so that
what has been left wundone in
these two years may be com-
pleted by this Bill. In fact, the
Presses and the newspapers in Kash-
mir are now hanging in the air. They
are working without any law or
against the law laid down by Parlia-
ment, because the 1965 Act made it a
condition that the declaration must be
made by 31st December, 1986, but that
wag not done. That is why the Go-
vernment should have been watchful
ang careful enough to bring this Bill
immediately after 31st December, 1966
when they found that the declarations
had not been completed by that time.
In fact, it is a serious lapse which we
are required now to rectify by giving
retrospective effect to this Act.
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One hon. Member in the Opposition

was saying that this Act has not been

amended. Actually thig ‘Act has been

amended about 10 times, and the last
amendment was in 1965.
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One of the most vital and effective
amendments of this Act wag to lay
down perhaps for the first time in the
history of Parliament the deflition
that Jammu and Kashmir is included
in India. In the old Act there was a
definition that India means the terri-
tory of India excluding the State of
Jammu and Kashmir. The 1965 Act
deleted the words “excluding the State
of Jammu and Kashmir”, thus making
the Act applicable to the whole of
India. Omly yesterday there was 50
much discussion over it.

SHRI SRINIBAS MISRA: That was
not allowed to be acted upon,

SHRI C. K. BHATTACHARYYA:
So, I commend that the move that
hon. Minister has made even at this
late stage be accepted by the House
and the Presses and Newspapers of
Kashmir put on a stable and legal
basis and allowed to grow from im-
provement to improvement, so that
they come up to the level of the Press
in other States.

-~

SHRI K. LAKKAPPA (Tumkur):
The amendment appears to be simple
in nature and the hon, Minister has
explained that due to some administ-
rative difficulties this amendment had
been brought forward. The hon.
Minister has got certain responsibilities
and he has to discharge them towards
the people of India and guard the
freedom of the Press and publications
in the country. When the strike by
the employees of newspaper industry
was under discussion, the hon, Minis-
ter ran awsy from the House. I do
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bot know how he fell into the hands

of the Press barons.

MR. CHAIRMAN: Will you please
confine yourself to the Bill? You
should not discuss thimgs which are
extraneous to the Bill.... (Interrup-
tions). You cannot claim any special
Privilege to do so.

SHR] K. LAKKAPPA: 1 ghall con-
fine myself to the amendment, There
are some people in the country who
run the papers as monopolies and
they are beneficiaries at the hands
of the Government. This monopoly
has to be broken and that is the mat-
ter over which the entire country is
agitated. Ofcourse, I should like to
mention one particular instance but
it is with respect to Mysore. It is
relevant. We gsubmitted a charge-
sheet against the Mysore Ministry
headed by Mr. Nijalingappa, now the
‘Congress President. One of the char-

™MR. CHAIRMAN: Will you please
resum your seat? This Bill relates
to the registration of newspapers.
There is not much time now. We
have taken more time than was allot-
ted; we have to conclude the discus-
sion by 445 and take up the other
important Bill.

SHRI K. LAKKAPPA: 1 am tek-
ing the time allotted to my party.

MR. CHAIRMAN: There 1is no
time for exiraneous matters. 1 re-
quest you to co-operate with me and
do not force me to the extent of as-
serting myself in small matters, I
request you to be relevant and I am
in fact trying to accommodate and
give some latitude, But it should not
be wholly irrelevant to the subject
mattey under discussion.

SHRI K. LAKKAPPA: Without re-
ferring to the incident, I might say
this. A charge-sheet was filed, and an
allegation was made against ome
newspaper and its owner—Propancha
—wherein the allocation of newsprint
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hasg been discriminatory when other
papers have got a greater circula-
tion in the State. That charge«
sheet way submitted tp the President
of India. You can refer back tg that
charge. I am referring to it beca-
ues, in respect of the allocation of
newsprint injustice has been done
throughout. And now the monopoly
has been created in this country by
the big bosses who are voting for
this press, publications and the Gov-
vnment. Even the freedom  of the
press hag been curtailed by the atti-
tude of the Government which has
created a sort of monopoly in this
¢ountry. So, T would like to submit
that this Government has got some
responsibility to see that the mono-
poly in the allocation of newsprint is
broken.
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My second point is that the circul-
lation of newspaperg has to be de-
cided by the Registrar who has been
appointed acording to this Act. The
question is whether the Government
has got any agency to know how far
the circulation of papers in respect of
the allocation of newsprint has been
assessed correctly and rightly. This
leads to the tendency of the mono-
poly which hag grown in this coun-
try. In this connection I would lik=
to quote one example, There are
emal] newspapers, weeklies, fort-
nightlias. These small newspapers
haye been handicapped because this
Govenment has not come tgo the res-
cue of these smal] netwspapers.
Therefore, the allocation of news-
print to small newspapers must be
made most scrupulously by this Gov-
ernment, and the Government should
not show anhy discriminatory attitude
towards the small newspapers.

The Registrar is holding more po-
wers under this Act. The entire po-
wer is in his hands. ‘Hg has to as-
sess the circulation and also collect
all the information and data accord-
ing to this Act. The questiong is whe-
ther this kind of superpowersg could
be entrusteg to those officers who are
bureaucratic in nature and who have
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not been doing any justice so far as
these things are .

1 would like td say one thing with
respect of Jammu and Kashmir. I
would like to make out a very im-
portant point for the attention of Mr.
K. K. Shah. The Government wants
to extend the lawg to Jammu and
Kashmir which is an integral part
of India. But then, when you say
“All India Radio” with respect to
the rest of India, in Jammu and
Kashmir, they say “Radioc Kashmir”.
(Interruption).

SHRI INDER J. MALHOTRA: Sir,
there is Radio Kashmir and Radio
Jammu. There are two stations. Both
are under All-India Radio.

SHRI K. LAKKAPPA: 1 have no
second opinion to say that Jammu and
Kashmir should be developed and that
all the problems pertaining to Jammu
and Kashmir should be solved imme-
diately and  amicably. It should
not be referred to other countries and
tribunals for their decisions. But I
would like to ask how far you are
justified, when yon want to extend
the laws of India to Jammu and
Kashmir, and when you are holding
the portfolio of All India Rado, in
allowing broadcasts in thg name of
“Radio Kashmir” or “Radio Jammu'".
That is very relevant and I would
request the Minister to reply to it

In conclusion, there are instances
reported about blackmarketing in
newsprint,

MR, CHAIRMAN: Will you please
resume your seat? There is no time.

SHRI SHIV CHANDRA JHA (Ma-
(lhubgni): The Minister should look
into all these things.

7z 31 e S G o wre
T ¥ ge-d § gAR A § O A
&Y s fe < savery fwaa frpoar
o v fae® sy o wY 7% A
Tt st awT &1 1965 ¥ I AW Uw
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(57 fary ==z W)
oF A are # a7 § wrowr
v wite wTEar § | S & e
o T gAE fomr § @ ag faegw
groowaE fr wirsw § geow
©owe @ wraiaEt # ) w9 ag 9w
@ & wErd o € fF ft
AT T FT E I WA & warfaw
FR Pogrie T faerar &, aQ
agt frerdt &, 5= & o wifers & 7 3w
¥ w1 9 foig § gadr wwe o A
TR E) T oAy IR g w7
@ g1
- MR. CHAIRMAN: He should confine
himself to the clauses of the Bill
it frer o wr: W @Y W -
T &1 g qg Wi T8 TN &, AT
¥ fom g § HATHES FT wEAT
ZEX IAWN H 99T & 4 Aw@ ¥
sSgumiWawat &1 mawe &
T IR F FEasor w1 faafaen
I @SN a@g A wtraa @1
) fow sEdsoos ami F o H
R IAME I TE A AT W FB 0F
A & grw F FFEa fav o wr 2
Y WA 9TE & §9 AT GEHT A0
| e T 9t ae daw w gfear
#r 1967 #1 foid § & 9% 12
T . ...

MR, CHAIRMAN: I cannot allow him
to go beyond the clauseg of the Bill.
1 have been insisting that every hon.
member should confing himself to the
clauses of the BilL

it frw war \y: WD AW ¥
R A WTCT gORTC FT AewT S

gfeepior g = v &0

MR. CHAIRMAN: There is no ques-
tion of Raksha or anything. Please
conclude your speech.

AUGUST 1, 1068

Registration of 3574
Books (Amdt.) Bill

=it firr o Wy 59 ¥ Sfgwor
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MR. CHAIRMAN: I call you to or=
der. I will have to stop the record-
ing of your speech. You may speak
on the clauses of the Bill i

SHRI INDER J. MALHOTRA: Sir, he
comeg from Bihar. To reach Jammu
and Kashmir he wil take some time.

SHRI SHIVA CHANDA: You must
have an all-India perspective. You

must urniderstand whaf is what.

fore a@ gn 9T wg-=aen it
o FT @ E, IE @ g6 W
9 # W = wTAT gRT ) oA
wei § FEAT ATRAT £ fF IH w1 wqew
¢ AT w0 9fw Wt W R
FE § o gt X R #)
Toraw & wnfegw, =@ faq @@t 9
arét srw @A sfew, avfs wew #§ wew
% fz §¥ @) gt W @ 5w
oY qréf §7 gaT Az | § A gmae

‘¥ ow faggw fear § A oF feaw

oY fordlt €, ‘U FTHUE WTR TS Y
597 1| JfE W FTETFT T W
A S ¥ vy ¥ gfwm d, W
faq a2 w0 #@ F TErFwiT §
M FTA ¥ FTHATE A EHT W I
1 faw fadgs @@ qFAT Ag
wa W FAE-FTET KT OGN GRS
2 37 oF v fawg g, w@ fqg &
W gy 39 ¥ 7 AT Wweq) g
W T & faum ¥ qg @@ A
or &% § f5 aepemee . L L

MR. CHATRMANf Order, order, I
have allowed him more time. I can-
not allow him any more time. Please
resume your seat. I am calling the
néext Member to speak
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SHRI E, K. NAYANAR (Palghat):
Mr. Chairman, Sir, this Act was passed
in December 1866 and during the last
two years this was not implemented
‘with the result that the question of
press and papers in Jammu and Ka-
shmir is hanging in the air. Again
the Minister has come forward with
this amending Bill seeking four
months more time, I think the Minis-
ter is making the decisions by this
Parliament a mockery. The decisions
of this Parliament are not taken very
seriously. That is why during the last
fwo years the decision taken by this
Parliament in this regard was not
implemented. The press and papers
are working in Jammu and Kashmir.
Good papers are published from Jam-
mu and Kashmir. Why was the deci-
sion taken by Parliament not imple-
mented?

Other issues about registratioin and
newsprint have been raised by other
speakers, I know big papers get
newsprint and registration very easi-
ly. Ag a printer and publisher of a
paper I know it is very difficult for
small paperg to get newsprint and re-
gistration whereas big monopoly pa-
pers get them very easily. If  this
Bill is passed and power is given to
the Centra] Government I have my
own fears. Shri Brahmananda Reddy
while introducing a Bill in the An-
dhra Legislature said that it was
being introduced with the approval
of the Union Government. With the
Union Government's approval he in-
troduced a black Bil] in Andhra. .

- MR. CHAIRMAN: Is that relevant
to this?

- SHRI E. K, NAYANAR: Yes, it is
about the freedom of the press.

_ ot fow v wy : qwfa TgEa,
w1y &Y qX arer w7 g § @ 9w

SRAVANA 10, 1890 (SAKA)

Registration of 3576
Books (Amdt.) Bill

@ friaw ¥ qaw 0 @ § W) ged
w wgd § fr g AWerde 7 @, =
Hadz & &

SHRI E. K. NAYANAR: With the
approval of the Ctntra] Government,
nine Urdu papers were put on the
black list as communal papers, Pa-
triot, Link and Andhra Jyoti are
being run by progressives. That paper
also ig put on the black list.  This
means debarring giving of advertise-
ments to these papers. So I fear
whether the Jammu and  Kashmir
press and papers will get complete
freedom. I request that he should
clarify this position. In the name of
fighting communalism, it should not
be said that they are flghting against
the minority right and the freedom
of the press and other legitimate
rights of the people should not be
curtailed,

1 appeal to the Minister that he
must curtail the facilities of news-
print and other things given tp the
big chain monopolists and give more
facilities to small papers. Our journ-
alists are demanding more wages and
more pay. You are not taking keen
interest in their legitimate rights and
are supporting the monopolists,

So, T appeal that the right of the
Jammu and Kashmir people ghould
not be curtailed, All the legitimate
fundamenta]l rights conferred by the
Constitution and guaranteed by Par-
liament must be given fo the Jammu
and Kashmir people while wg are
introducing these provisions.

.~ MR. CHAIRMAN. The hon. Minis-
ter.

o wogw A Qe (TR
- agE, F A9 A= w1 a0

t(ofn) gw'-‘-l‘ ur‘]
ot L g - b gee
[- # S
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MR. CHAIRMAN:

I will give you
time to move your amendment.

St o Wt A F W oe-
WIF AT weA, dfeT A q@ w0
g T

__,HJ ot 1 o 2]
L oK - Ky gpe 5 2dyaditygal
[- S0 Dyt oy 5 Jplen ape

MR. CHA_IRMAN: You can make
your speech then.

St W ol T W7 37 A
T 7T %G wgt & Ty dfiws |

ol el T e ]
Ogr 6 A 43S e ape =y

[« &0
MR. CHAIRMAN: I promise you.
Why -do you worry?

SHRI K K. SHAH: Sir, a number
of friends have made the point that
the Government of India were not
prompt enough to bring forward-this
Bill; so I would like to give the his-
tory of the Bill

The Bill was passed by Rajya Sa-
bhy in 1983 on the Ist February and
it was pased by Lok Sabha on the
14th September, 1965. It received
the assent of thg President on the
24th September, 1965 and g notifica-
tion was issued that the Act will
come into operation on the 1st No-
vember, 1965,

SHRI SHIVA CHANDRA JHA:
Even before that India became inde-
pendent.

SHRI K. K. SHAH: You are not
trying to follow. If without study-
ing you go on passing remarks, it
is neither creditabe to you nor to
us.

1 you read section, S5A, you will
be pleased to find that those who

AUGUSBT 1, 1088
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have registered under the Jammu
and Kashmir Act had to re-register
and file their applications between
the 1st November, 1065 and the
31st December, 1965. Before that day
the State Government under sections
5, 8 and 20 had to specify, the Dis-
trict Magistrate or the President Ma-
gistrate as the competent authority
before whom the registration had to
take place. Then they had to issue
a notification in the official gazette.
The Central notification appointing
lst November as the date of com-
mencement also had to appear in
the Jammu and Kashmir Govern-
ment Gazette, The keepers of print-
ing presses had to be nominated bz
fore him and lists had to be filea.
Meanwhile on account of the Pakis-
tanj war, the Jammu and Kashmur
Government could not carry out the
provisions of that Act.

SHRI SHIVA CHANDRA JHA: That
is your lame excuse.

SHRI K, K. SHAH: I think, my hon.
friend ought to concede that on ac-
count of Pakistani aggression, cven
people had to had to move from one
place to another. Where was the time?
Even if they were asked to file dee-
laration—the printing presses are
spread all over the State of Jammu
and Kashmir—it was not possible for
people to flle declaration.

SHRI SRINIBAS MISRA: ms
this period, the Jammu and Kashmir
Press Registration Act was in force?

SHRI K. K. SHAH: Yes. Then, my
hon. friend, Shri Nayanar asked:
Did the Government of India give
permission or consent to the Andhra
Government for the Press Bill? He
has to remember that this wag dis-
cussed in the Chief Ministers’ Con-
ference and all the Chief Ministers,
belonging to all parties, approved of
the Punjab Act. This is on the same
lines as the Punjeb Act.

SHRI E, K. NAYANAR: You can-

not say that.
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SHRI K. K. SHAH: QOur Act is on
the same lineg ag the Punjab  Act
Piease compare them and you will
be satisfied.  Therefore, it is wrong
te say that not enough precaution
was taken.

A number of vther points were also
redsed. My hon. friend, Shri Kothari
suid that the Minister has woken up
rather late in carrying out propa-
ganda. I am very glad that my hon.
friend, Shri Inder J. Malhotra, repli-
ed {0 that. If you compare what
propaganda is going on in the rest
ol India with what propaganda is
going on in Jammu and Kashmir, I
do not think you will be justified in
passing this remark. (Interruption)
I know much more than what you
know. 1 have compared them. There
is the Jammu and Kashmir Press
Registration Act. You cannot  say
that there is no regulation in Jammu
ang Kashmir. As soon as this Act
comes into force, then this will pre-
vall.

A lot of things were said about
the smali newspapers. I hope my hon.
friends had studied what had hap-
pened during the last one year and
a half. They should have consulted
the smal] newspapers before making
am allegation that the small newspa-
pers are not looked after. On the con-
trary, the policy of distribution of
mewsprint has been so good that the
smaller newspapers have not lifted
their quoia last year. Where is the
question of blackmarketing? If there
wag black-market, the small news-
papers would have lifted their quota
amd would have sold it in the black-
market. The fact is that the small
newspapers have not lifted their
quota. That shows that there is no
black-market and the distribution of
newsprint has been quite fair to the
small newspapers,

SHRI E. K. NAYANAR: That is
nrot rea] thing as we find from our
owWm experience.

SHRI K. K. SHAH: You are entitl-
od {0 have your opimion. (Inter-
ruption) . You had your say. Will you

1239 (ai) LSD—I12,
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kindly allow me to reply? Then, the
hon. Member, Shri Lakkappa, said that
I ran away from the House the other
day when the debate on the strike
was taking place, You ask the emplo-
yees whether, in their own interest
some negotiations were boing on and
whether enough has been dons by
Government in those negotiations, both
by my Ministry ang the Labour Mi-
nistry. But here is g gentleman who
gets up and says like that.

Sir, it is in the interest of the press
throughout the country and in the in-
terest of the press and the publica-
tion of books in Jammu and Kashmir
that this Act was passed in 1965. But,
unluckily, because the period

given
for its implementation was two
months aid the Government of

India’s powers were exhausted, an
amending Bill had to be brought
forward and, 1 hope, the House will
pass the Bill.

MR. CHAIRMAN. The question is:

“That th~ Bill further to amend
the Press and Registration of
Books Act, 1967, as passed by
Rajya Sabha, be taken intg cone-
sideration.”

The motion was adopted.

Clause 2— (Amendment of section
54.)

MR. CHAIRMAN: Now we take up
clause-by-clause consideration.

Iy the case of Clause 2, there are
two amendments, one by Mr. Lobo
Prabhu and the other by Mr Abdul
Ghanj Dar, Both the amendments are

identical. Is Mr. Lobp Prabhu moving
his amendment?
16.%6 hrs.

[Mr. DepuTy-SPEAKER in the
Chair].

SHRI LOBO PRABHU: Yes I
move:

Page 1, linel0,—
for "31st day of Décember, 1968
Substitute—
“30th day of September, 1968."
(1)
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[Shri Lobo Prabhu]

1 would request thg hon. Minister
to ' explain why more than a period
of two months has been allowed bet-
ween the enactment and the enforce-
ment of the Bill. This Bill has al-
ready been delayed so much and the
previoug pattern was ony two months.

MR. DEPUTY-SPEAKER: Mr.,
Abdul Ghani Dar. Your amendment
is the same. I will give you some
time to make your submission.

sl wegd TEl AT ([ENT)
fecdY ¥i=T ATZT, 99 FA7A sz #
% ey ZAT =FEAr ar @1 gaw far T
fer <fw wisHz qreTe AW & & zafag
FEY FFF AIAT AT FAT | A Fo Fo
g ATE & FFAT FI a8 LA § AT |
I 9T #g fzar fF 79 1965 ®
FfF oF @erg {1 1 @t arffear o
fegea & dr= gafag g7 AT s
qQET WTA 1968 WTET £, TT TAA
TF T 9T A1 WA TAWT TN g1 TH,
0 TEH! QX FI 9 A1 TG FT qH |
& gawar g v ag faega swg gaaaga
& | wES 919 g § . a% WY g
TR T fammT 1% 78 § 79 /K
FIVAR & a1 & | Fo Fo WY wET
qq W1 & &, I %Y 1% &1, T A
Taer ToG-AWT H WET gEEEier
¥eq vy FTET A §x e fran fr
g ey W HTEAT AT & A 5 Ay
oY 1 FEY § R a fegmm §
| A, SR AR S ¥ 9E)
TG ? wT 7F N K FgAr g, w0
#1 feamr a6 & & 1 T A A
& g TAWATH FEGT WA WIRET
WIT faardl WEiT FT@&T FT 27 RN
¥ =T B WX wfw # qgrfed Ay
ghestammy ggma gy
Al T W agw faar & fedr
mifea ¥ Y #1E gUw B a1 TG 47 e
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g frag Trem aw & fF I Ak
FER 7 A fegem ow € )
oo (emawra) & FTED § A
TET AT A AR Y | qora F X dur
g9 | YoE H HHTRIT U av e
Fm wR g™ § A | AR %
fF o7 # ST oA it
& Tz wrefdt ¥ & w9 Ay
& 7z waife: & &, W< @z #ir &
gErt g Ja H fgg =we SEemi
FaT & AN F 0w feed aqR
q & ooy feer wi§ oF saar g
Tz € g &t ara & ) Fw, fE
FEHT 1 A % fome &1 arad
TeEl § oY W2 IA & UHA 4T IAF Wy
Ft arq faar gar | 9w wa wegean
&, Ty Tt (A e @,
aifew |Iga g1, 9g @1 &1 oF amy
g T F A qIA A S @
8 1T &7 qTE & WTAT TR arer f
T A e fafet ama wifgy
o Al Ay & M | IR W
@ ®1 Faw @ 5 fgg w1 ol
FTaT ¢ w37 18 fowa € a1 20
wowa & . . . (sTaEw) . . .
SHRI INDER J. MALHOTRA: 1t is
very unfortunate to hear such -

marks, How does this arise out of thiv
Bill? I

17 hrs.

MR. DEPUTY-SPEAKER: Spmk
on the amendment. This is not a
general debate,

S sgaElt T wTTE W ¥
gk e fedz gt 9w ¥ 7o anlt
w1 fos g, a0 & W S e,
AN R wY T F oW wddR w
e Whifodar e forlr w6 I
w*a— . ..
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MR. DEPUTY-SPEAKER: He has
reported to me everything. There-
fore, I called him; otherwise, I would

not have.

=t wEgeAT T F wgar qrRAl
¢ fr A g vl wmga F FredT w
aga a1 fax frar, 4fF ag faw gor 2,
gafa: ¥ w3 a7 & fF 90y FwirT
#1 7z 5% gifaa & fa ag wrfq 77
¥ T FEgAfesy Q&Y O yoATar aar
% 3z 65 9rave @A @ & gAan
g W7 35 avdve dwfedt & gea
21T FOAT AT A T AT,
:
MR. DEPUTY-SPEAKER: Let him

come to hix amendmoent. I wil] not
extent the scope of the debate now.

ot wega Al aw ;- wE AfeEa
T g frar v e 5 31 gwar g

MR. DEPUTY-SPEAKER: Hp will
have to confing himself to the scope
of his amendment, ang that too in a
minute.

ot wRAT T AqF gwT 2 e
WYY G FAAT HGT A A @A
w@ & 4, 37 F1 AT T FE, Wi
F omaw & YT & frawr arr der
FL T G | IFA AT A AT ey
W I§ T AT TfEy |

MR. DEPUTY-SPEAKER: No argu-
ment on this point. When 1 took the
Chair, the Chairman told me that he
had said that he could not accmmodate
ybou at the earlier stage, but that does
not mean that you will be permitted
to cover the whole ground covered at
the timg of the general consideration
stage. You have made g few remarks
which I patiently heard. If you are
going to dilate on them, it will not
be possible for me to permit it. 1
cannot allow him to go any further
iri that way. 1 am very strict about
it. .

SRAVANA 10, 1800 (SAKA)

particular amendment,
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If you want to say anything on the
then I will
allow you. Otherwise, I will call upon
the Minister to reply now.
ot wRgaAT X ;X qoE g
FI AT gY AQ WA FLAT ATEA§
fF w0 T/ TR 31 faawa< %Y faag
g, H A mesEr A v g e
30 fageax #mwr 7 1 ¥ femmr
dfF arw § w9 fadr & &1 30 faasae
F ot qgw =maan g, wfeT SfF & A
4T |wgy @, 7o far #7 #71 & fF 30
fagra w7 faar sma | R w9 9g
THerA § f wa § e W AR #
q g aren & W wmd 7 A §,
fzfafrerr 2, ag =7 grar & ar &
97 FZAT AEAT F——FoFo WE WE—
f& g ) WOF FA AV AT AEN 9@,
1955 ¥ 1968 &1 74T, ¥F 1968 ¥
1969 F4f FLX 91 @ A, 6 F 30
faaet, 1968 FC FfoT

# gfw #&war g fedt =N
argw, A faer 7 AT § q I wT
F WA # g9« F@ & o7 g
T T & FER F RE AT AT w
goq w4 & foq agF W @ § ar
FIWHIT BT ATAE T 6T §OF A &
forr Y = @ &, wife s faswe
3 dwafom a1, Fredc fae @
dgafew & 1 w1 v w1 7 T
ser & forey Gy foraTer Qw oA 2 0
WX gATL FAC W HT ¥ frmrer wY
Gy X &) guTa AW wET ¥ wgT W
qaEATE
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SHRI INDER J. MALHOTRA: It is
very unfortunate to hear such re-
marks. Hoyw does this arise out of
this Bill?

17 hra.

MR, DEPUTY-SPEAKER: Speak on
the amendment. This is not a general
debate.
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MR, DEPUTY-SPEAKER: He has re-
ported to me everything. Therefore,
I called him; otherwise, | would not
have,
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MR. DEPUTY-SPEAKER: Let him
come tp his amendment. I wil] not ex-
tend the scope of the debate now.
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MR. DEPUTY-SPEAKER: He will
have to confine himself to the scope
of his amendment, and that oo ip a
minute,
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MR. DEPUTY-SPEAKER: No argu-
ment on this point. When I took the
Chair, the Chairman told me that he
had said that he could not accommo-
date you at the earlier stage, but that
doeg not mean that the hon, you wili
be permitted to cover the whole
ground covered at the time of the
general consideration stage. You have
made a few remarks which I patient-
ly heard. If you are going to dilate
on them, it will not be possible for
me to permit ijt. I cannot allow him
to go any further in that way. I em
very strict about it.

If you want to say anyth{ng on the
part'cular amendment, then I wijl al-
low you. Ootherwise, I wil] call upon
the Minister to reply now.
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SHRI D. C. SHARMA: He hag paid
a well-deserved tribute to the secu-
larism of the Jammu and Kashmir
State.

MR. DEPUTY-SPEAKER:
resume your seat.

Please
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MR. DEPUTY-SPEAKER: 1 shall
now put amendment No. 1 to the vote
of the House.

Amendment No. 1 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That clausc 2 stand part of the
Bill™.

The motion was adopted.
Cluuse 2 was added to the Bjll.
Clause 1, the Enacting Formula and
the Title were added to the Bill.
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MR. DEPUTY-SPEAKER: His
amendment was the same as the

earlier one which was moved. Se it
could not be moved, and was barred.

* SHRI K. K. SHAH: I beg to move:
“Bhat the Bull be passed”. -
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MR. DEPUTY-SPEAKER:
question is:

The

“That the Bill be passed”.
The motion was adopted.

17.05 hrs.

BANKING LAWS (AMENDMENT)
BILL

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) rose.

SHEI N. SREEKANTAN NAIR
(Quilon): On a point of order.

MR. DEPUTY-SPEAKER: I have
got some slips. I suggest that he may
move the motion for consideration, and
then I will consider the points of
order.

SHRI MORARJI DESAI:
move:

I beg to

That the Bill further to amend
the Banking Regulation Act, 1949,
s0 as to provide for the extension
of social control over banks and
for matters connected therewith
or incidental thereto, and also
further to amend the Reserve
Bank of India Act, 1934, and the
State Bank of India Act, 1955, as
reported by the Select Committee,
be taken into consideration.

As the House is aware, the Banking
Laws (Amendment) Bill, 1967 was
introduced jn the House on 23rd
December, 1967 and was subsequent'y
referred to a Select Committee on
26th March, 1868. The report of the
Select Committee was presented to
the House .on the 6th May, 1968, The
‘Committee heard evidence from the
concerned parties and has recommend-
ed a number of changes in the Bill
Phese have ‘been explained In detail
in the Report of the Select Committee.
¥ propose, however, fo take this oppor-
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tunity of elucidating the scope of the
relatively more importaiy provisions
of the Bill which have a bearing on

our scheme of social control over
banks.
As I have explained in the State-

ment of Objects and Reasons, the main
object of the Bill is to amend the
Banking Regulation Act, 1949 to in-
corporate certain new provisions with
a view to extending effective social
control over banks. Clause 8 of the
Bill eonteins important new measures
relating to the reconstitution of the
Boards of directors and eppointment
of professional persons as full-time
Chairman of banking companies
Detailed provisions in this regard are
already well-known to Hon'ble Mem-
bers but perhaps it would be worth-
while if I explain their significance in
the context of the social contro]

scheme,

It has often been alleged that there
is a close link between commercial
banks and big industrial houses and
that, in the matter of disbursement of
loans, they are able to exercise undue
influence over the management of
banks in their day-to-day credit
decisions anq that several priority
sectors such as small-scale industry
and agriculture are neglected. It has,
therefore, been felt that steps should
be taken to snap, or at least to make
ineffective, such links and that the
exclusive orientation of the banks to-
wards industry and business should be
changed. This cannot be achieved
within the frame-work of the Banking
Regulation Act as it standg today.
The existing law does not go further
than putting some restrictions on the
employment of certain persons in the
managerial capacity. For example,
no banking compamy can be managed
by a managing agent or by any per-
son who is a director of any other
company or Who is engaged in anv
business or vocation. It is true that
appointments of chijef executive offi-
‘cers are required. to.be approved by
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